BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
MISC. APPLICATION NO. 5 OF 2021

Asian PaintsL.ed . Applicant / Petitioner
v/s
State of Telangana & Others ... Respondents
INDEX
Sr.NO | Particulars Page Nos.
1 Rejoinder of the Applicant / Petitioner dated 15" 1-11

February 2022 to the Additional Reply of the Second
Respondent dated 27t January 2022.

2. Annexure A - Copy of Mr. Rao’s Affidavit dated 14 12-16
February 2022.

3. Annexure B Copy of Applicants reply dated 9% 17 -18
September 1996 to Board’s letter dated 2" September
1996.

4 Annexure C — Copy of Applicants reply 24" September 19-20

1996 to Board’s letter dated 2" September 1996.

4 Annexure D - Copy of the Supreme Court Order dated 21-25
27™ January 1997.

5 Annexure E — Copy of the Applicants response letter 26 - 27
dated 25" September 1997 to the Board’s chow cause
notice dated 25" September 1997.

6 Annexure F - Copy of the Applicants response letter 28
dated 15" October 1997 to the Board’s letter dated 7t
October 1997.




Annexure G — Copy of the Applicants response letter 29
dated 17t March 1998 to the Board’s notice dated 28"
February 1998.

Annexure H - Copy of the Applicants letter dated 30 - 37
28/09/2004 to the Report by the State Board Analyst
dated 20/08/2004 alleging exceeded SPM value.

Annexure | collectively are the Applicants letters dated 38-44
5/01/2022, 31/01/2022, 3/02/2022 and 9/02/2022.

With reference to paragraph No. 10 of the Additional Reply, the Applicant
states that they had paid crop compensation damage in the sum of Rs.
14,000/- under protest as stated in the Applicants letter dated 16%™
September 2003 to the Learned District Judge, Medak District. Hereto

annexed and marked Annexure



BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAl
MISC. APPLICATION NO. 5 OF 2021

Asian Paints Ltd ' .......Applicant / Petitioner

vis
State of Telangana & Others ... ......Respondents

Réjoihder of the Applicant / Petitioner to the Additional Reply of the Second
' - Respondent dated 27™ January 2022

| Sunil S Jaifalkar coné.tituted attorney of the Applicant { Petitioner Company having

" my office at 6A, Shantinagar, Santacruz (East), Mumbai 400 055 do hereby solemnly

affirm and staffe.as under:

1. | say that | have read and perused a.copy of the Additional Reply of
Respondent No. 2 dated 27" January 2022 (the said “Additional Reply”) to

M.A. No. 5 of 2021 (the said “Application”). At the outset | deny all and
sundry the various allegations, a\(ennents-and contentions_ contéined in the

‘said Reply that are contrary to or inconsistent with what is stated in the said
Application, Applicants Afﬁda';rit in Rejoinder dated 11™ December 2021 (the

- said “Rejoindgr") and what is .stated‘hereinbelow. | repeat a_nd reiterate the
contents of the said Application and Rejoinder submit that the contents of the

- same should be deemed to have been set out herein verbatim and in extenso.

2. With reference to paragraph No.1 and 2 of the Additional Reply, contents

thereof are a matter of record._



With referénce to paragraph No. (3) of the Additional Reply, the Applicant
states tﬁét It is true that the Applicants’ plant is categorized under the Red
category as per the CPCB categorization. Hc:n.r«'vé-z\ﬂar1 the Applicant states that
just because its plant is categorized under Red cafegory does not mean it‘ié a
polluﬁng industry. It is pertinent to note that Respondent No.2 have

themselves in the paragraph under response stated that “The Red category

industries are most pollufion potential industries” (emphasis supplied).

With reference to paragraph No, (4) of the Additional Reply, it is true that as
per the EIA Notification schedule all the industrial units. involved in the
manufact‘uring- of paints, varnishes, pigments, intermediates (excluding
blending / mixing) requires a prior Environment Clearance. The Applicant
states that it has been compliaﬁt with the rules/ reguiationé / Notifications and
have atter following the due process of law obtained the Environment
C!earaﬁce from the Minisfry of Environment Forest and Climate Change. The
App_licant states that they had a fully functiénal ETP frﬁm the day commercial
production of the plant commenced and that there has been no discharge of

water outside the plant premises thereby causing no poliution.

With reference to paragraph No.5 of the Additional Reply, the Applicant
denies that it is an integrated highly polluting manufacturing unit, whose
 production’ capabilities results in large volume of water pollution. The

Applicant states that:



(i) The Applicant had installed the ETP in 1985 in its- plant at
Patencheru near Hyderabad (“plant’) which has been fully
functional.

(i) The ETP has been fully functional from the day commercial
production of the plant commenced and that there has been no
discharge of water outside the plant premises thereby causing no
pollution. Hence, the Applicant's plant is not a polluting industry.

(ify  The treated effluents are reused an_'d utilized for gardening within
the plant premises;

(iv)  Achieved permissible level of discharge and

With reference to paragraph No. (6) of the Additional Reply, the same are a
matter of record. The Applicant states that in fact the Applicants have in the
present M.A. 5 of 2021 annexed both these No-objection Cerfificates dated
28" January 1983 and 171 July 1985 as Annexure 2 and Annexure 3 thereto.
The Applicant further étates that the ETP was insfalled in the plant in 1985 ,
when they commenced production. In this regard, the Applicants’ ex —
Manager -Quality Assurance Manager Mr. Rao have sworn ¢ath the Aﬂ"ldavit
demonstrating the ETP installed in the plant. Hereto annexed and marked

~ Annexure A is a copy of Mr.Rao's Affidavit dated 14" February 2022.

With reference to paragraph No. 7 of the Additional Reply regarding the

Performance of ETP and alleged Violations, the Applicant states as under:

Sr.No Date | Response of the Applicant to the alleged
' violations with respect to the performance of
ETP. )

a 08/08/1996 | The Applicant had by its reply letters dated v

& September 1996 and 24" September 1996
24/09/1998 | adequately and satisfactorily replied to the alleged
violations in the Board's letter dated 2™ September




1996.

The Board in their letter dated 2™ Sept 1996 had
inter alia called upon the Applicant to reply to their
said letter dated 2™ Sept 1996 within a week’s time
from the date of receipt of their letter so as to take |
further action on the Applicanis consent, failing
which the Applicants consent would be deemed to
be rejected.

it is pertinent fo note that after receiving satisfactory
replies dated 9% September 1996 and 24"
September 1996, the Board has not initiated any

| further steps and the applicant was issued the
consent.

Annexure B -and Annexure C hereto are
Applicants replies dated 8™ and 26" September
1096 t_o Board’s letter dated 2™ September 1996.

With reference to paragraph 7 (b), the Annexures A
to Vil are a matter of record.

With respect to PETL, the Applicant states that the
report of the learned District Judge dated 23
October 1996 was submitted to the Supreme Court

in LA, No.2 in W.P. No. 1056 of 1990 ("Writ
Petition™).

The Supreme Court Order dated 27 January 1997
in the above Writ Petition inter alia records that:

(i The report of the learhed District Judge
dated 23" October 1996 is exhaustive.
This report further indicates that M/s
Asian Paints (India} Ltd and M/s Standard
Qrganic have their own ETPs which have
the capacity to treat their effluents and
bringing them below the tolerance level
before discharge (internal Page 3 of the
Supreme Court Order).

(i) While concluding the report the learned
District Judge has pointed out that PETL




{also described .as CETL) is by itself a
major contributor for pellution. PETL has
undertaken the responsibility of freating
pollutants beyond its capacity.

Annexure D hereto is a copy of the Supreme Court
Order dated 27" January 1997.

19/9/11887

With respect to the Board'’s notice which dates back
to September 1997, the Applicants had at the
relevant time appropriately dealt with the same.
Hence, the Board had not initiated any action under
Section 5 of the Environment Protection, Act, 1986.

10/10/1997

The Applicant by its letter responded to the Board's

show cause notice dated 25" September 1997.

Annexure E hereto is a copy of the Applicants
response letter dated 10™ October 1997 to the
Board's chow cause notice dated 25™ September
1897. :

15101997

The Applicants by their lefter responded to the
Board’s letter dated 7™ October 1997.

Annexure F hereto is a copy of the Applicants
response letter dated 15" October 1997 to the
Board's latter dated 7% October 1997.

17/03/1998

The Applicants by their letter responded ‘to the
Board’s Notice dated 28" February 1998.

Annexure G hereto is a copy of -the Applicants
response letter dated 17" -March 1998 to the
Board’s notice dated 28" February 1998.

- | 29/0671998

With respect to the Board's direction in their letter
dated 29" June 1998, the Applicant states that the

complaints on air pollution were in and around

industrial areas in the Medak District.  The
Applicant's plant is not the only industry in the
Medak District. 1t is respectfully submitted that
Ambient Air Quality is susceptible to the direction of
the wind.




|htom

14/06/2000
19/09/2000
6/10/2001

23/11/2001
20/01/2003
20/08/2004

The Applicant states that Reports by the Board
Analyst dated 14/06/2000,19/09/2000, 6/10/2001,
23/11/2001, 20/01/2003 were never sent to the

Applicant. It is surprising that the Respondent No.2

is after over 20 years sharing these Reports by the
Board Analyst alleging that the Applicants industry
exceeded ETP outlet parameters.

With respect to the Report by the State Board

Analyst dated 20/08/2004, the Applicant had by its

letter dated 28/09/2004 dealt with the alleged
exceeded SPM value.

Annexure H hereto is a copy of the Applicants letter
dated 28/09/2004 to the Report by the State Board

Analyst dated 20/08/2004 alleging exceeded SPM
value.

28/11/2005

The Applicants states that:

(i) They had appropriately dealt with the
Board's notice dated 28/11/2005 inter alia
alleging overflowing of effluents.

(i)  Their ETP has been upgraded from time
to time and from inception met the
Board's standards.

The Applicant states . that since they had
appropriately dealt with the Board's notice dated
28/11/2005, the board had not initiated any action
under (i) Section 33 (A) of the Water (Prevention
and Control of Pollution Amendment Act 1988 and

| (i) Section 31 (A) of the Air (Prevention and Control

of Poliution) Amendment Act, 1987.

2011072006

The Applicant states that they had in their response
letter to the Andhra Pradesh Control Pollution
Board's notice dated 25" Sept 20086 cailing upon the
Applicant to deposit Rs.28,570/0 for implementing
upgradation work connected with drinking water
supply to villages in Medak district, have inter alia




stated that:

(i}  They are operating their ETP from

inception of the manufacturing facility.
 The treated effluent from tertiary unit is

used for reuse in process, cooling tower,
toilet flushing, floor washing etc.,

(i)  The Applicant is a Zero Discharge Unit;

(i) Reuse of treated water is as per APPCB
norms in the Consent for Operation.

in the said letter, the Applicant had stated that since
the payment is towards a social cause of drinking
water supply to villages in Medak district, they are
'making payment of the said sum of Rs.28,570/-.
Annexure XX to the Additional Reply is the
Applicants’ letter dated 20™ October 2006.

13/09/2008

The Applicant states that they had in their response
letter to the District Collector's letter dated 28"
August 2008 calling upon the Applicant to deposit
Rs.38,464.91/- towards payment of compensation to
the farmers for loss due to damage of crops, have
inter alia stated that:
(1} They are operating their ETP from
inception of the manufacturing facility.
The freated effluent from tertiary unit is
used for reuse in process, cooling tower,
toilet fiushing, floor washing etc.
(iv) The Applicant is a Zero Discharge Unit;
(v}  Reuse of treated water is as per APPCB
norms in the. Consent for Operation;

In the said letter, the Applicant had stated that since
the payment is towards a socially responsible cause
for the betterment of community, they are making
payment of the said sum of Rs.38,485/-.

13/04/2016

With respect to Respondent No.2's Analysis Report,
the ‘Applicant states that the Applicant's industry is
not the only industry operating in the Patencheru
area. The Applicants industry is part of the
Patancheru IDA.

The Applicant further states that the Ambient Air




Quality is also susceptible to the direction of wind.

r. '5/01/2022 | The Applicants by their interim replies dated 5" and
31/01/2022 | 31% January 2022 sought time from Respondent
3/02/2022 { No.2 to file their reply fo the show cause notice
& dated 14" December 2021. '

8/02/2022 -
The Applicants by their letters dated 3™ and g%
February 2022 requested the Respondent No.2 to
share the guidelines / reguiations for prescribing the
10 PPM limit on VOC values (as stated in their show |
cause notice dated 14" December 2021).

Respondent No.2 have till date failed to respond to

the Applicants letters dated 3 and 9™ February
2022,

Annexure | collectively are -the Applicants letters
dated 5/01/2022, 31/01/2022, 3/02/2022 and
9/02/2022.

8. .With reference to paragraph No. 8 of the Additional Reply, the Applicant

states: | |
(A) That a Writ Petition bearing no. 1056 of 1990 was filed by the Indian
Council for Enviro.—LegaI Action & Ors before the Hon’blé Supreme
- Court of India under Article 32 of the Constitution ("Writ Petition”)
.(against 224 industrial units in Medak.District, Ranga Reddy District, -
‘Mahaboobnagar, Naigonda Ijistrict and Hyderabad). In the said Writ
Petition, seeking following directions to the Union of india and State of

Andhra Pradesh to:

(a) Immediately close down hazardous industries creating air
and water pollution thereby flouting the pollution control
measures and environmental laws;

(b) Take severe action against polluting industries.




It is respectfully submitted that the key issue and concern of the Indian
Council for Enviro ~Legal Action & Ors. in the Writ Petition before the
Supreme Court was to initiate action against “polluting industries™
in the instant case, the Applicant is not a polluting industry. The
Applicant states that they are not résponsible for the pollution caused
| in and around the Patencheru and Bollaram area. Hence, the

Applicant states that since they are not a poliuting industry they should-
be treated differently as against the poliuting industries qua the
" contribution to the corpus fund to remediate pollution.

(B) The Applicant had installed the ETP in 1985 ‘in its plant at Patencheru
“near Hyderabad ("plant”) which has been fully functional.

(C)The ETP has been fully functional from the day commercial production
of the plant commenced and that there has been no discharge of water
outside the plant premises thereby causing no pollution. Hence, the

Applicant’s plant is not a poiluting industry.

With reference to paragraph No. 9 of the Additional Reply, the Applicant
denies that following were the observations / remarks of the Fact Finding

Committee in its repb_rt dated March 2004. The Applicants states that

~although the RO rejects were used for gardening, the overall TDS was

maintained below the PCB prescribed dischargg parameters by
maintaining low recovei'y rétes in RO plant.

“During the visit of the FFC, it was mentioned that RO rejects which are
high conéentrated are used for gardening purposes. Hence, the indusiry

shall install and evaporate RO rejects in forced evaporation system”



o

10.  With reference to paragraph No. 10 of the Additional Reply, the Applicant
states that they had paid crop compensation damage in the sum of Rs.
14,000/- under protest as stated in the App'licants letter dated 16_”‘

September 2003 to the Learned District Judge, Medak District.

11.  With reference to paragraph Nos. 11 and 12 of the Additional Reply, the
Appiicant has neither filed any writ petition nor is the Applicant a party to
any writ petition challenging the demand of the corpus fund and thereforé
cannot comment on the_same. Furthermore, the Applicant states that it is
pertinent to note that the Hon'ble High Court has in its Order dated 127
November 2021 in Wit Petition No. 6105 of 2021 while declining to
entertain the petition has disposed of the same w_ith liberty to the petitioner
company to approach the National Green Tribunal for clar'iﬁcation of th_e
order dated 24" Oct 2017 and to seek approptiate orders to the effect that
it is not under any obligation to contribute to the Corpus Fund, as directed
to be created by the National Green Tribunal in terms of t.he order dated
24" October 2017.

Annexure XXVII to the Additional Reply is the High Court Order dated 12"
November 2021.
In light of the facts enumerated in the present Application, Affidavit in Rejoinder and
the aforesaid, fhe Appiicant respectfully submits that no credence be given to
Respondent No.2's Additional reply since it is devoid of merits and this Hon'ble

Tribunal be pleased to grant reliefs in terms of final prayer clause (B) of the present

Application.




1l

of Asian Paints Limited

VERIFICATION

| Sunil § Jaifalkar, Senior Manager, Legal Indian Inhabitant, constituted
attomey of the Applicant abo\}enamed having my offices at 6A, Shantinagar,

Santacruz_(East), Mumbai 400055 do hereby verify that what is stated above
is derived from information and records of the Applicant and | believe the

same to be frue,

Solemnly affirmed at Mumbai )

| | S8 Dl dbn
This ig‘fj;y of February 2022 ) ' _
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SEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAS
MISC. APPLICATION NO. 5 OF 2021

Asian Paints Ud .......Applicant / Petitioney
vis
_State of Telangana & Others . verrme o RESPONdENS

Affidavit of Mr. D Lakshman Rao, (ex Manager ~ Quality Assurance) of the
"AppHeant

1 Mr. D Lakshman Rao ex = Manager Qualily Assurance of the Applicant / Petifioner
Company residing at Houss Number2-17-5/6, Dharmapuri Colony, Uppla, Hyderabad -

500039 - do hereby solemnly affinn and state as under:

1. 1 say that | have read and perused a copy of the Reply date& 5 Octéber 2021 and
Additional Reply dated 27™ January 2022 of Responderit No: 2 {the said *Replies”)

to M.A. No. § of 2021 (the said "Application”).

2. | am filing this Affidavit only for the imited purpose lo deal with the incorrect .

o m L s e

statement in the said Replies that the Efffuent treatment plant {'ETP™ within the
Applicént‘s plant at Patencheru near Hyderabad ("Piant"} became functional only

by 1897,
3.+ 1state that | had joined the Petitioner in tﬁe year February 1985. ] was appointed
as the Executive - Praduction by the Petitioner in the Plant. | state that § was in
charge of handiing the E‘fP opera;tions in the Plant from indeption i.e. when

commercial production was started in the Plant i.e. 1985,

4. ! siate that the Petitioner ﬁad installed the ETP in the Plant in 1985 by on'e of the
leading m-anufaclurer and suppii;er of the ETP namely Enviro Conirol Associates -

Surat at the cost of Rs.20 lakhs. The ETP has been upgraded with the lalest

technology fram time to {ime and the Petilioner has expended aboul Rs.444.65

- r LT R Yy ¢ R

gs for this ETP, The ETP consisled of collection (ank, Oil aﬁd grease trap,

aqualization lanks, thickener, cenlrifuge (sludge separation), ptimary clarifier wilh

1’ ATTESTED I \F %) f-xp'{n(.wu e Lu

amad nf
ﬁ’\aﬁ\“‘! nF2

| grzeizeams.,




- aflash mix_er. aeralion tank, secondary clarifier, sludge drying beds, magnetic flow

meters are instalied in the ETP, Hereto annexed and marked Annexure A is copy

of the map of hydraulic of ETP and marked Annexure B is copy of the layout of

RTP, demonsirating the ETF in the Piant.

1 was workihg in the Plant until 2000, 1 state that the Petitioner has been using the

treated water for toilet flushing, floor cleaning, preparation of ehemical solutions in
the ETP ahd gardening, -

Since | was in charge of handling the ETP operations in the Applicants Plant during
1985 to 2000, | state that;

0]
(ii)

ity

)

V)

(vi)

At ne point of time any waste water was discharged outside the Plant;
Since at all tinies there has been a fully functional ETP in the Plant, no

effluents were ever let outside the Plant premises;

The ETP at the Applicants plant has been adeqyate and met the standards
of the Second Respondent.

-

The Applicant has always complied with the conditions laid down in the
{a) consent 1o operate granted by the Second Respondent (Previously

Andhra Pradesh State Pollution Control Board);

{b} Environment Clearance granted by Ministry of Environment Forest &
Climate Change '

{c) consent / approval granied under the Hazardous Waste (Management

and Handling) Rules, 1939 for their P_lant.

The Applicant has spent huge costs and investrents to upgrade the ETP

from time to time 50 as to ensure that there are proper safeguards and

measures in place and thereby no pollution is caused.

There is no discharge of water outslde the plant premises thereby causing

no pollution and hence the Applicant is not a poiluiing indusiry.

719
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7.  In view of the aforesaid facts, 1 say and submit that this Hon'ble Tribunal be
‘pleased to disregard the incorrect statement in the said Replies of Respondent
No.2 that the ETP in the Plant became functional by 1897. | repeat and reiterate

that the ETP in the Plant has been operational since the Plant commenced
production in the year 1985,

Solemnly affirmed and signed )
On this 14 day of February 2022)

Before me

- “( @ ﬁ!ﬁlwpthﬂ» an .

Deponent

VERIFICATION

| D Lakshman Rao, do hereby verify and declare that the facts stated above are true to
my knowledge and on the records available,

Verified on this 14 day of February 2022 at Hyderabad

N lgfchatm we 13

.Deponent

{ ATTESTED 1

Verified and signed bafore me

N. SRINIVAS
B.Com., LM
NOTARY & ADVOCATE
+ No: 5-166, Vivekananda Road
batanthers {T&M), Sangareddy Dist. ¥.5.
Cell: 9989257272
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V.5, VASAN
FACTORY MANAGER
 PATANCHERU PLANT

Swntwmhev B, 1794

£ (INDIA) LIMITED -
. .

Plot Mos. 50-55,

-1.D.A. Phase il, Patancheru - 502319

Dist. Medak, Andhra Pradesh.

Tel. : [08453) 42475, 42476, 42493, 42494
Telex : 0422-223 GATTU IN

Fax : 08453-42484

Ghwei B Madgdhusudhana Hao, ? E.... L.L. B-,.

Errironmerital Enginear

fmgdhra Pradesh Pollution Emtrol Buard

Reaional E!f'f:.m

Sanggrudgg_
Daar Bl
Suk & Air & Water Consent applications — certiin phservations
' during the inspection — Reply — reg- )
R & 1. Inspection by your offlce Etaff o 23 B87.94 and
' _ I3.88.96
Zw  Your. Letior Hu.1?91?88!&6/3&9!9&—1153 dated 82 @? D5
Mith  reference 'tm pgetiy ghuve L@Lt@ry.wm Nlﬁh‘ to submit  the
Tollowing for youwr kind consideration.
We arws haviﬁq a Tull fledged Effluent Treatoent Flant right  from
The “dnogption of the plant {(1.e.; from 19683). &1l our industrial
effiuent aod domestic  effluent afler treatment are sent o
Lentral Effluent Trestoesnt Plant, Fatancheru. EBvery day we _;;'-_‘r't-‘.s.‘
Jiftiing 8 tankers (average) to CETE, : .
Yo enginesr wvistted owr site on 23,6898 ‘and collected & gample
from the draivage ling, Capt. Rama Rao angd yowrself viszited our
gitle on Z23.87.96  and colleoted o sample from bhee suim. D
amaivaie of the same is as Tollows 32
COn E 132
- -TDRE 3 1156
- THS i 82
T8 % L858
ot i ra
We are studying the féaﬁihility of impaoving ouwr waste waler
Chandldng fagility  din Convseltetion with  P/s.Semiaz Consultands,
Rangalore. & ooy of chhie drawing s encolosed fov ind

pErirEal .

He are also erclosing o

CYTHAE

exiating drainage dirawings.

Ciory (d “n



V.S. VASAN
FACTORY. MANAGER.
" PATANCHERU PLANT

k3

We wish to relterate ihat we are
qrotection of  enwvirvonmenh and will fully

e;-‘f’f’.m-"_‘t*:‘; of AFFCE in thiz regaed.
Thanicing you, _
Yours fal TARATH] vy : ’
Far AGL 5 {IMDIA) LIFITELD
< -
5 ?ﬁsm .
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Emcl 2 as above

Manber Secretary
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PLEASEREPLY %~ | _ . -
PLAT HOA. 50395; 1HDUSTRIAL DEVELOPMENT AREA, PHASE 1i, PRTANCHERL-S02 319, MEDAK DISTRICT {AP) TELEX :0422-223 GATU IN, TEL : (DRISA) A27SAMTRMO403M42434 FAX ; 424
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September 26, 1996

{ Shaed R.. Ma.dhweudha.na.ka.o, M, E., L.L. B.,

Environmental Engineenr, .

Andhra Pradesh ‘Pouu,tl.on Con,t)a.o.ﬂ Bomd.
Reglonal O{Mce .
SANGAREDDY.

© Sub : M&mem“pMM*mamem

_'Reﬁ “1.Inapections by ymoﬁmm{. on 23.07.96 a.mi.

dua.-i.ng the. JJMpe-c.-u.on - Re.p&y 1eg.

23. 08 96.

) 2.Vawt zu.u«. No.l’QO]PCB!ROfSRD/Q& -1153 d.wt:e.d 02.09.96.

. With Muence. Lo youn above men.t-c.one.d Lettenr, we w&sh :;o

-mbmt.t he {.auoms; {;ozr. younr. kidnd comidua,u.on.‘

e ha.ue. mvma&&owedmmmm o4 Jdndustalal arnd

-__Maa,te.dcomp&e:beﬂe.y.aam .ta'me.e.t-tim Standands Lald down

domestic %{.&m We have a jull fLedged Effluent Tareatment
Plant - {(ETP) -which® has been operctional Mght from the

inception of - our manufacturning. pfant in 1985, Industelal

edfluents are conveyed Separately to the plant and belng

by ithe Booard in’ our Consent. T:aemmmu edfluent

14 being sent o CETP alnce .Ats  ALnception.  Domestls.

eftluent s thedted in the Ae.p:u.c tanks. The overglow of soak

. p&th@dm&éabz&ngaanti:o CETP.

'we. have -valid consent o operate and have. been comb&y-én.g _

Mymmmmaomuomwmm

on 23.08.96 . younr e.nsmeat, " wislted ‘oL 6@1:#.'.049 ;_ and
coliected o Lsample from the dralnage Line. We would Like

to Atate thoat on 23.08.286, it wes asgining heavdily .coausing
4Looding. of our stoam water drains., On 23.07.96 younrseld
arnd Capt.Rama Rac had viadtad out factory and - have also
coliected a .ad.mp.&e. Mom the aump. Ot cma.-&y-ai—a of the same
A a.-a éa-&&am )

Loeom: - 132 mg/i

TDS: - 1150 mg/L. .

- T88: 182 mg /L
T8 ;- {332 mg/L
. pPH 7.

The.‘-i.nd.tm.éa..& eddluents a,nd:th.e. d.ame‘.é«toc effliuents me.

collected Lhrough -ée.pm d.zr.ml.mge. .e.!.n.e..a a.nd do- -not mi.x,
wJ.:Ch. the - &omwa.«tm -,

r]

...2 ‘e

[ o5 k. Ay LIrerrem

5

- Regd. Ol‘ﬂoe 'Nlrmal' 5th Flogr. Nariman PomI PE. No. 11?0‘! Eambay-tlm 021, Tel, 1 2024544, Teiax O'IfMBSGATU IN, Fax : 022-20209¢3, Cahla ASIANPARNT, Bombay.

ANY SURFACE THA‘? NEEDS PAINTING NEEDS ASIAN PAINTS .
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{HIBLA) LIMITED
H.E&SE‘HEPLH u S

it E

A.a mgu.{.@ad by youmm‘smmm‘.ng a detaugd d)aam’.ng

_ '« Andlcating. -the duadlhs: carrying ‘process effluehts and

v QMWQ-Q,. domestic wastewater, canteen washings and the ‘
stonm water. The diawings clearlly JIndlcate  £hit “we ™ axe ™ 77 7

not mixing proceds” e.a&{}-e.ae.n-t -and’ wuh.-t‘..ng«.'. ta{.th. the d.ome.é-t{,c
andcantemm-tmm

In cose you-'r.e.qwbm any a.dd-c.-t-aom& méo:umti.onwz unde»r.d:a.laa.
to{mmhxheémax—theamuut

-
1

Than.u.ng you and M.awz,mg you. c«é ol beat c.o-opezr.a.uarr ' ad

Youwrs Mu&&y,,
--for ASIAN P

¢ F
.S. VASAN - :
FACTORY MAHAGER K

(INDIA) LIMITED

Encl. : A-d a.boue.. ' - . c

CC. &; : The Membe—m Secretory, | ,
w . ' .- APPCB, Hyderabad. ' _ : )- :

-

flegd. Office : Nimat', 5th Flaor. Nanman Feint. PB.N0.1‘1?01 BDth-‘OOEZ'I Tel ; 2024544, Telex: 011-33288 GATU IN, Fax: 022-2{)25993 Gable ASBIANPAINT, Eumbw

ANY SURFACE THAT NEEDS PMNTING NEEDS ASIAN PAINTS
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ITEM No.4 COURT Fo.l SECTION PIL

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS
IA no. 2 in Writ Petition{(Civil) No.l056/90
INDIAN COUNCIL FOR ENVIROLEGAL ACTION & ORS.. Petitioner(s)
_ | VERSUS |
UNION OF INDIA & ORS. X .. Respondent(s)

( for directions and Office Report for Direction)
: {(For Final Disposal)

bate : 27/01/97 These Petitions were called on for bearing today.

. CORAM : '
HON'BLE THE °  CHIEBF JUSTICE
HON'BLE MRS.JUSTICE SUJATA V. MANOEAR

For Petitioner (s} Mr.S.C.Mehta, Adwv.
. . Mg.Seema Midha, Mr.XRR Pillai,ddvs.

For Respondent Mr.HN Salve, Sr.adv.

No. 21 M/s.Rajiv Tyagi, UA Razos,S, Trlpathl,Advs.
for M/ s Gagrat & Co.

Mr.Gopal Subramanian, Sr.adv.
M/s.Manish Kumar, C.Mukhopadyaya,Rakesh K. Sharma,
Rajiv’ Roy, Adva,
Respondent Wo.4 M/s. TVSN Chari, Nikkil Nayyar, advs.
For VBC Ferrc Alloys:Mr.KT Anantharaman, adv.for M/s.Khaitan & Murthy
For Respondent Ko.l6:Mr.PS Warasimha,Adv.for Mr.ve Praganés,&dv.

Mr.PP Rao, Sr.adv. -
Mr. TN Rao & mr.PP.Singh.Advs.

Mr.HN Salve, Sr.adv.
M/5.LN Rao, S.Udaya Rr. Sagar,Advs.

For Ras.Nos.2§3 Ms.K.Amreswari. Sr.adv.
: B S Mr.T.Anil Kumar,pdw.

For 00OI Mr.PP Malhotra, Sr.adv.
Ms. An]anl Alyagari,mr. P.Pazmeswaran,ndvs.

" Mr.K.Ram Kumar,Adv. /Mr .G .Prabhakar, Adv,

. Mr.B.Parthasarthy, Adv.
- . Mr.A.Subka Rao, Adv.

« . 2a
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UPON hearing counsel the Court made the following

O R D B R

. Om 29;1-1—1995 we passed an order that an affidavit
ahodlé be filed indicating how many of the 10 industries
nentioned -in ‘the éarlier affidavit were responsible for.
pollution. The Environmental Engineer of the A.P. Pollution
Control ‘Boaxrd has filed an affidavit and has appended
theretp & statement showing the natufe of pollutien by each
of thesé 10 industriea. From the statement it appears clear
that industries Nos. 3, 10 and 11 are not 'causing any
poilution, the first deoes not diécharge any industrial
effluent whatscever whereas the other two have proviéed
full-fledged ETPs and are treating their offluents in their
own ETPsrand thereafter using the water for the purpose of
irrigating ir their own land. ‘'therefore, barring iqdustties
at Serial Wos. 3, 10 and 11, noticez will go to the
remaining 37 industries +to show-cause why action' for
discharge'of effluents harmful te agriculture and livestock
shouid ﬁot be taken. The notices may be served through the

A.P. Pellution Control Board.

The Reporﬁ of -tﬁe learned Digtrict Judge dated
23-10-19%6 is exhauvstive and it indicates the -éxtent of
pollintion heards to agriculture-and livesteck which takes
Place on account of the discharge of effluents by the

industries located in that area. SBome of +the ihdustries

s

have been contending that even though they have their own

FTPs they are being compelled o one CEYP the capacity

whereof is limited and as a result thereof the effluents not

'brqught below the tolerance level are discharged for which

- .‘.37
L
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they are being blamed. M/s. Asian Paints {India) Ltd. and

-
-
L
-
-

!

M/g.Standard Organics.have their own RTPs which have the
capacity to treat their effluents and bringing them below
the tolerance level before discharge. 1In addition thereto,
M/6. Réliance Collulose Products Ltd., Sri Saibaba Collulose
?vt. .ltd., PBhagyanagar 0©il Refinaries . Ltd., Meuland
Laboratories Ltd. and. M/2.Asian Painté (India) Ltd. have

been mentioned in the Repoxt of the District Judge.

out’ of these industries, so far as M/s. -Standard
Organics is concerned the Report of the District Jdndge shows
that the TSE was 1569 and beyond its capacity. The leérnad
counsel for the said Industry states ﬁhat they are trying +o
ekpand their capacity but till they do 8o they cannoct he
e#onerated. 5o far as the other industries are concer.ed,
in view of the Report of the Learned District Judge we

direct that they may be permitted o treat their effluents

" at their own BTPs under supervision of the Pollution Board

so that the load on the PETLIalso described as CETL can be
réduced since it is not able to take the Ffull load.
However, the Pollution Board will keep -strict vigilence on .
these industries so0 that the .effluents discharged after
treatment at thelr plants are below the tolerancp ievel. So
far as ﬁ/s. Voltas Ltd. is concerned the learned bDistrict
Judge Has stated in his Report that it had discharged
effluents which were not treated and brought below the
tolerance level. Mr.Salve, the learned counsel for the. said
company, ﬁ&s explained that this was on account of excesgive

rain on 4-9-96 and as a raesult +he effluent had escaped by

TN
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overflow but they have taken care to ensure that even in
such an eventuazlity it doee not eseape. The Pollution Board
witl inspect the factory and satisfy itself whether the

Company. had taken sufficient steps to safeguard against the

‘'eacape of untreated effluents even in such an eventuality.

The grigvanng made by some of the inﬂus;ries in that
the compensatisn fixed by the Stats Go;ernment- which the
concerned industrieé_are required to pay has not been based
on the exftent of poilutign causaed by these industries. A
guideline needs to be given in this behalf. We think it
aﬁpropriate 'th;t the learned pistrict Judge;, who has
furnished a Report, should work out the gﬁidelines an the
basié. of whidﬁ_ the compansation may be determined and
récovefed'from‘thé defaulting industries. fThe guidelinea.so

fixad the : Digtrict Judge may be conveyed to the State

‘Government and the State Government may determine the

compensation inconformity therewith. The industries will
pay.the‘compensation as.détermined and if on account of tﬁe
guidelines there is 2 redetermination which takes place and
surplus payment is made that may be adjusted. The learned
céunsel for M/s. VBC Perro alloys and M™/s. Hindustan
Flucrucarbons Ltd. po;nt out that the said Companies are not
discharging any effluents and that is alsc the statement
made by the Pollution Board. We have taken note of the same

and the notices so far as they are concerned would stand

discharged.

While concluding tha Report the learned District Judge
has poluted out that PETL (also deseribed as CFTL) is hy

itself a major contributor for pollutlon. It seems that it

«-5,
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‘hag undertaken the responsibility of treating pollutants

beyond 1its capacity. That is . the reason why we have
peﬁnitted some of the industries which have their own ETPs
to ﬁse then ‘rather than make them to send their effluents
for treatment of EPTL. Unfortunately, PETL also contracted .
to treat the pollutants of industries from Rarnataka when

its capa;city'was limited. The Report says that a small

~ partially commissioned only CETP for 128 industries is

causing havoc. These industries have no individnal
pollu-tion control devices and those which have then have not
put then into .operation. ~The not result is that the
pollution of staggering dimensit;n is ta.king place causing
untold miseries to innocent rural hﬁmanity. The -learned
counsel for A.P. Pollution control Board states that they
have issued notices to PETL and PETL has dssured that they

would remedy tl;n‘-: situation by the snd of March, 1997. Tt is

necessary to look into this matter. wWe, therefore, direct

notives to issue to PETL. -The PETL will place all the
relevant facts before this conrt and explain why zction
should not be taken against it for discharging untreated
effluents into the streams wh:i.ch- are main sou?ce of water

supply teo the neéidents of several down stream villages.

All the notices hereinbefore mentioned g¢hall be returnable

within fpu’r weeks .

{SUNIL KUMAR)

(SK DUDAST)
AR-CUM-PS

COURT MASTER

T .
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" FACTORY MANAGER
FATAITCHERU PLANT

o Ponexse ™ £
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Pint Nos. 50-53, o
10 A, Phase 1, Palancheru - 502319 'R
Dist. Medak, Andhra Pradesh.
Tel. 1 (DB453) 42475, 42476, 42493, 22494
Tciex 0422-223 GATYIU IN .
Fax ; 08451.42484

1Y

[ - - . T .""-.
¢ : .7 \\.-111;:?:\-

October 10, 1997 ‘ S RS
The Member Secmtnry ' h . Q}J—"’

- Andhra Pradesh’ Pollutlnu Conlrol Buard o _ J o 1
2nd Floor, HUDA Complex ‘ . /’
Mallrivanam, SR I\_Tagaf ' o s ;’ .
Hyderabad 500038 o ‘ . S

: o o

Dear Sir,

Sub: Yonr Sslmwcnuw Notlce Nu. 52 CRT ¥/97, dalcd 25.09.97, ...:.cl\'ul In our office vgi
UJ 10.97. . ) . ™

We reler to your ;:lmvc showeause natice and our letter dated 03.10.97, secking extension of time

by one week to 111n:gqh aur reply and two sveeks time for the personal hearing.  We wish to fhank

von for acceding {o our |cquc<;t and gr:m!mg cticmwn of #ime, as rf.,queclcd by us,

Ows factory located af Palancheru ]ms been manufactuting Painls ang! S) nlhcm. [iesing sinee TORS,
We have been a highly environment conscious and responsible company ‘and we have been

cpcmlmg a full fledged eﬂlucnl treatment Plant right frnm the time of inception.

As per 1I|e directions of Ilu: nth !’Lll e h-nc commizcioned a TIDPE Tincd scomed Jandiall jn fhe. oo 1
premises in Deceinher 1996, for the dizpnsal of our solid waste and we have heen dispuning, off
our solid waste in the sane.

We submit that we aré neither dumping any hazmdons solid waste onfsidz ovr premi=es or

endanpering public health and enviromment, in any tiavner, oy Eanspoing hazotdous gobid veaste
outside our factory premises causing ground and sutface wnl{:r poliution, as stated.

:
We wish 1o state that the hiuck beating nlmﬂ‘cr AP 13- RE71. mentioned in vour showeatee nolice
was nat loaded fiom our lactory premisds, This denial is wads with a foll sones of 1c-=1mnv|inhl-.' -
and ean he cwhhlmhcd upon Proper s wul“m.c to the adduced at the proposed-hening, : .

T L



" ESCTORY MANAGER | o | ﬁp '
PATANGHIENY PLANT . ’ : (INDIA) me_n

“Hor

. Ploi Nos. 50-55,
«  LD.A. Phase-ll, Palancharu - 502319
Disl. Medak, Andhra Pradash. *

Tel. - {0B453) 42475, 42475 42493, 12494

- - '  Telex : 0422223 GATTUIN
’ - Fax : 0045342464

We find that certain reports / statemegnts / documents have been referred to and relied upon while

issuing the showcause notice, (viz.) cbmplainl'i received, statement of the diiver of truck bearing
no: AP13 - 8571, report of inspection, anatvsis repotts. However, we have not been forwarded
with any copies of such repofts / statements / documents #ill date and would, thercfore, reavest you
(¢ fuenish us witlt the same. You will appreciate that in the absence of such 1epotis / statements /
documents and other refated papers, we will nnt he able (o make an etfective reprencmation. 1t will

be helpful i€ -such an oppmluml} is madé available to us beloic pmwcdmg with the he ariﬁg
co:ncmphtcd

g r\.‘f n rcaphusihlc‘ organisation, we are fully committed to the protection and preservation of the
environment and public health and will fully co-operate with the eflorts of APT'CD in this repad.

In casc you require any further clasifications, we would bé glad to fumish vou the same.
We take this opportunily to assure you of our best co-operation at alt timcs,
Thanking you,

Yours [aithfully

(INDLA) LIMITEDD -

V.5.VASAN
Faclory Manager

" Incl : Photograph of sceurcd landfifl.
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PLEASE REPLYTO : )
PLOT, PMENT AREA. PH&SE II, PATANCHERU-502 319, MEDAK DISTRICT (A TELEX + mzz-m GATU 1M, TEL : {00453] mvs&mmmmm F.l\)( 33464,
d%sté”é‘er"“’fg“‘*téﬂ‘?"

" Teo

Sri B. Muralidhar Reddy, B.Tech.,
Environmentat Engineer,

Andhra Pradesh Pollution C»ontrol Board,
SANGAR E DDY

Dear Sif,

-Ref. Your le » : B. Q-SRD/ACTION PLANIOY, dated 07.10.97.

We have a full fledged effluent treatment plant with activated sludge process nght

from the inception. We are sending the treated water only to CETP for further
treatment as-per the consent order.

We are sending the actm'r) plan, water analysis, stack analysis, ﬁmduction figures,
statement of chemicals consumed in the opération of ETP and statement of

number of tanicers sent to CETP every month to your office. We are enclosing the

acknowledgements of last two months for your ready refersnce. We have also

commissrcned HDPE lined prl: for s[udge disposal in Dec'08.

As a responsible organisation we are commltted to the protection and

pamts

uuma; LIMITED

—rr — =

preservation of the envirenment.” We take the opportunity o assure you of our

best co-operation at all times -

_ Thanking you, . |

Yours fartbful!y,

. for ﬁSlAN PA!NTS {(INDIA) LTD.,-

L' ]
\,"-'"

V.S. VASAN
Factory Manager,

CC: Member Secretary, APPCB, Hyderabad.

3 ,\\\Qﬁ

ANY SURFACE THAT NEEDS PAINTING NEEDS ASIAN PAIMTS

\\Q Hegd Oflice: " Nirmal', Sth Floor, Nanman Pomt F.B. No, 11701, Mumbal 400 021, Tal.:2024544, Fax:022-2028993, Cabie ASIANPAINT, Mumha:



FACTORY MANAGER H LT .,
PATANCHERU PLANT _

: Plol Nos, §0-85. _
Sty B.Muralidhar Reddy, B.Tech. ‘6?{:' :;ﬁ‘e khu?‘?;a;f::;:{ 502319
~ Environmental Enginees Tel. : {DB453) 42475, 12476, 42433, 42094
- AP.Poliution Control Board . Talex 1 DA22-223 - GATTY N -
: Reglcnal Office ‘ Fax ; 06453-42484

5.1-28. Shantinagar _ _ _

Sangaceddy - 502 001, March 17, 1998

Cear Sir: .

Ref: YourLr.Notice Mo 329/PCBIROISRDIPTC/SA-77 dated : 28.02.98
‘Sub : Discharge of effluents Into Nakkavagu on Nandlgam Road - Show Cause
ce - - .

J—

e have been operting a [ull fledged efflient yestment plant right from incaption in
1905. We have recently instafled & new treatment piant with state of art technalogy.

Ail our effluents are treated and the same 8are sent to CETP as pet directives of the
* poard. records of which are available af the Plant and PETL.

o Ireated effluentis ever discharged out of the factory premrses.

Your Engineer, Shi Visweshwara Goud inspected our Plant on 26 02.98 The fact that
no effiuents is being et out of the plant was veflfied ty him. it was also pomicd out 10
him that the plent has no outlets whatsoever fof discharge of efluents. ‘Henee the
allegation that the company Is discharging effiuents in Nakikavagy near submersible
pridge on Nandigam is not maintainable

We submit that the complamnt todged by Dr.Kishan Rao on 22.02.98 does not relate 10
any effiuent whatsoever from our factory.

We are very environmentally conscious company and we will continue to do oUf pest 0
AN protect the ervironment. : < o et

. o el Assurin:g'ynlil of our fullest co-cperation.
LA LY 'S i mn .

TR 77 ‘

- S s fanhatly,

Ry ASIAN PAINTS,ONCIA) LIMITED

o AU P

W C-’ (‘ P - e

_\}\ c,?:‘\ / n?"’/ ’
V.5.VA AN

'FACTORY MANAGER

ce® The Member Secretary
APPCE, Hyderabad

e bt T
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Aslan Painls (india) Limited tel: (455} 242475 ! 242
Plol Has. S‘G-SS. tndushrial 242495 | 242454
Development Arca, Phase . fax ;| (08455) 242454
Patanchere-502215,
l_leda_lr. District {A.P)
Sép?ambe‘r 28, 2004
- Sh. L Vishveswar Goud, Environmental Engineer
Andhrg Pradesh Pollution Coml Board
Regional Office
Sangareddy
Dear Srr
& ~ Sub: A bg] report of stack mgni'rorlm for incinera'ror at our ;_:Iant
' We are. In receipt of your letter No. 328!PCB/RO— I: SRD/04-820 dated 13.09.2004
{received on September 21, 2004). We have been asked to explain the hlgh values of SPH
analysed during the Inspection carr'led ouT on August 19, 2004,
We have the following poin?s to submit for you_r' consideraﬂon:
6) The incinerator is op;eria?ed with strict process controls and records of each batch
are maintained. The ba'l'ch during which the sampling wad carried out, was operafed .
in the presence of APPCB officials, who would confirm that the lnciner‘n‘ror' was
oper-a'red wl'rh right controls. o
El .
b) Durmg the period the sampling was caorried out on August 19, 2004 it can be .
- ) ~ ascertained from the Board officials whe were present, that the flue gas was
_ cnloriess and rormal.
L. ¢) From the abowve, it can be clearly concluded ‘that the value of SPM reparted in the

- analyticaf report is erroneous, since it is a known fact that a high value of 1394 mq / :
Nm3 would be clear!y visible in the colour in The sfack which was not ﬂm case,

We therefore, would like to submit that there has been an error. either in the sampling :
or analysis of the flue gas.

Also, we would Tike 1'0 mention that emission levels are monitored on a.lrnor‘u'rhby basis by
approved laboratories (Vimta Labs) and these results ore submitted to the Board. Please -

 find below results of the TesTs corried aut in The iaﬂ & mn'rhs (1est cemflca*rzs
attached )



¥

astan pai nt

Asian Faints (Infia) Limived  feb: MSS} WAIS I 2N

Plot Has, 50-58, Indusirlal 243409 | 24248
Develepment Araa. Phase 1l, fax : (O4455) 242454
Falancheru-SE2313, '

Wedek Disrlet [A.0)

Month | SPM(ma/Nm®) | Agency .
1 January 13, 2004 48 | Vimta Labs
2 | February 28, 2004 JA2 Vimrta Labs
3 March 27, 2604 - 582 Vimta Labs
4 April 24, 2004 68 Virmta Labs
5 May 31, 2004 86 . | VimraLabs
6 | June7, 2004 83 ~ { Vimta Labs

i ‘: o :.

Also, we had the stack analysis carr'lad out by Vimta Labs ‘on’ August 20, 2004 (ane day

af ter the inspection) and the results ere given below:

~ Suspended Porticulate’ Emissions : 90.3 mg/ Nim?

" As can be seen fmm the above dafu the SPM l¢ well under control and below The

specification limit of 115 mg .’ Nm'

We would like to reiterate that the incinerator iy operu“rt.d at off fimes under correct
process comrols emtring that all requirements of the Boar-d are met always, -

Trust the above facte and data clorifies the matter,

- Thanking you,

For Astan Paints 1 Ltd

Sab§asachl f'at_mik

Factory Manager . o

Copies to:

a) The JCEE, APPCB, Zonal Office, RC Puram.- for kind Information
b) The SEE, (TF - BO), B8O, Hyderabad - for kind information



.’ VIMTA LABS

Det-ermining Qualiwy

Regd, Office & Laboratory : 142, IDA, Cheriapally, Hyderabad - 500 051, India,
: D040 - 726 4141, Fax : 040 726 3657, URL : wwowivimta.com

( TEST REPORT )

"

issued to:

i} Ws AsianPaints () Limited,  RegNo.: VLLA1IF: 04-0S/APLI4SE3/S
Patancheru . :
Dist. Medak, AP, - . ' Date : -2004 08 31

W.O.No.: 15042252

Date 1 20040430

Kind Attn : Mr. Mannar.Mannan, Executive - EHS
- SOURCE EMISSION MONITORING

- Test required . -t Particulate matter, Sulphur dioxide, Oxides of nitrogen.
~ Sample Collected by : VIMTA LABS LIMITED, HYDERABAD.,
Date of Collection  : 20™ August, 2004

Sr. :
No Parameters Incinerator "~ Methods
1 DuctDia.(m) |. .03 -
: 2| DuctArea (m) 0.0755 .
... 3 o P 1S: 11255(P-1)1985;
i & S Temperature (VC) 145.0 . ASTM D-3685
s 4 | - . | 18: 11255(P-1)1985;
5y Vetocity (m/s) 6.2 : ASTM D-3685
5 | Volumetric Flow Rate 1221 7 18: 11255(F-1)1985;
___(Nm¥%hn) : ASTM D-3685 _
6 | Particulate Emissions ‘003 1S: 11255(P-1)1985;
(mgiNm®) . |- i ASTM D-3685
7 5 e 1S: 11285 (P-11)
S02 (mg/Nm?) 62.5 joss
8 a | ASTMD-16067
: NOy (mg!Nm ) . 48.6 EPA— 7

v’ Stack No 4 and § are not in operation.

M. Janardhan
Vice President (Env.)

RIRQ A v -



’ ’VIMTA LABS .

—

Delermlmng Qualiry

Regd Office & Laboratory : 142, iDA, Cherlapaliy, Hyderabad - 500051 India.
© ©040- 726 4141, Fax : 040 - 726 3657, URL : www.vimta.com

(__ TESTREPORT |

. lssued to: .

. Mi/s. ASIAN PA!NTS-(I} LIMITED, Reg No.: VLLM1/F: (i4-G_5!APL!142913
Patancheru . o : ’
DIST. Medak, AP. o : " Date ' -1 2004 07 05

W.O.No., : 15042252
‘Date  :20040430 .
Kind Attn: Mr. Marinar Mannan, E:_cecutive - EHS

SQURCE EMIS§ION MONITORING .

Test required : Particulate matter, Sulphur dioxide, Oxides of nitrogen,

- Sample collected by :VIMTA LABS LIMITED, HYDERABAD
Date of oollectlon < 07" June, 2004.
ﬁ:; _ Parameters o Incinerator . Méthodﬁ ‘
1 Duct diameter, rﬁt. : 0.80 - o
2 | Areaofthe Duct, Sqmt. 0.2828 .
- - . : | 18: 11255¢P-17 1985,
3 | Fluegas Temp. °¢C - e . ASTM D-3685 -
| . : .| 18 11255(P-1) 1985;
4‘ . Velocity of the Flye gas, m/sec . 4.'.? . . ASTM D-3685
' ' o ; IS: 11255(P-1) 1985;
3 Gas Flow rate, Nm3 /hr . 38538 . ASTM D-3685
” 3 ' " an I1S: 11255(P-1) 1885;
6 Particulate matter, giANm 83 - ASTM D-3685
7 Sulphur dioxide, mg/MNm?® : 47 - 18: 11255 (P-1l) 1885
- y T en . | ASTMD-16087
8 | Oxides of nitrogen, mg/Nm : 60 ‘ EPA-7

@@%

" Viera Drn-h-tnni IEmar )




l ZVIMTA LABS

Determining Quality

" Regd. Ctfice & Laboratory ¢ 142, IDA, Cherlapaily, Hyderabad - 500 051, lndia.
O 040 - 725 4141, Fax ; 040 - 726 3657, URL 1 www.vimta.com

| TEST REPORT -'].

Issued to:

M/s. ASIAN PAINTS (1) LIMITED, Reg No. : VLLM1/F: 04-05/APL/M337
Patancheru T T I
DIST. Medak, ATP' B o . Date : 2004 06 09

W.C.No., : 1 5042@52

Date . :2004 0430

"Kind Attn: Mr. Mannar Mannan, Executive - EHS

SOURCE EMISSION MONITORING

Test required : Particulate matter, Suiphur dioxide, Oxides of nitrogen.
Sample coliected by : VIMTA LABS LIMITED, HYDERABAD.
Date of collection - 31%May, 2004. '

S " PARAMETERS INGINERATOR _ Methods
1 | Duct diameter, mt. . 0.60 -
2 | Area of the Duct, Sq.mt. 0.2828 .
;, ) : | 1S: 11255(P-1) 1985;
3 Fiue gas Temp. .C . 98.0 ' ASTM D-3685
_ T . 1S: 11255(P-1) 1985;
1 S 4 \:_‘elomty of the Flue gas, m/sec _ | 4.8 - ASTM D-3685
\—
: : ; IS: 11255(P-1) 1985;
5 | Gas Flow rate, Nm3 /hr 3780.3 ASTM D-3685
i ' 3 _ .1 18: 11265{P-1) 1985;
) 6 Particulate maﬁgr, rggle 86 ASTM D-3685
7 | Sulphur dioxide, mg/Nm® ' 48 18: 11255 (P-11} 1985
N 4 - ’ ASTMD-1608 /
8 Oxides of nitrogen, mg/Nm : 66 - EPA — 7

' E.Shyam Sundar
Assoc. Vice Praesident (Env.Proj.)

Nota - This reportis subect io Ere terms ons conciions mentionsd overkest. - AUTHORISED SIGNATORY




’ TVIMTA LA LABS

- —

DelermmmgQuallly

“Regd. Office & Laboratery : 142, DA, Cherlapaly, Hydecsbad - 500 051, Indla.
@ 040 - 726 4147, Fax : 040 - 726 3657, URL : www.vimta.com
T

[ IEST REPORT |

Issued to:

M/s. ASIAN PAINTS (4 LIMITED Reg No. : VLLM1/E: 04;05!APU0623'
Patancheru - . :
DIST. Medak, A.P. o : Date : 2004 0511

W.O.No. : 15042252
Daté  :2004 04 30

Kind Attn: Mr. Mannar _Marinan, Executive - EHS

SOURCE EMISSION MONITORING

Test required : Particulate matter, Sulphur dioxide, Oxides of mtrogen
Sample collected by ; VIMTA LABS LIMITED, HYDERABAD.
Dats of collection 1 24" April, 2004,

' :‘; . PARAMETERS | INcINERATOR | Methods

1 Duc{ diameter, mt. : : 060 -

2 | Areaof the Duct, Sg.rt, o 0.2828 | : - .

3 Ftpe gas Temp. °C 98.0 IS: ;\15%(-55(3:;;}3;285 I
.4 Vél;)city of the Fiue gas, misec 4.9 1‘?’: lg?ﬁ‘g:;%ggas'

5 | Gas Flowrate, Nm3/hr 3516.20 S ,1;13%51(3:%33 >

6 | Particulate matter, mg/Nm® 68 _ IS: 118?1_5}3(3-;%;285

7 | Sulphur dioxide, mg/Nm®  © | .82 | IS: 11255 (P-ll) 1985

8 | Oxides of nitragen, mg/Nm® | 58 | . ASE%&-—:B?OBI

E.Shyam Sundat-
Assoc. Vice President {(Env.Proj.)

' B 5 5 40 9 . N;:ne + This report is subject 16 (he 1@rms and conditions mentioned eveslent.  AUTHORISED SICNATdRY
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’ VIMTA LAB

. Determining Qualiry

" Regd. Office & Laboratory : 142, IDA, Cherlapaly, Hyderabad - 500 051, india,
© 040 - 726 4141, Fax : 040 - 726 3657, URL : wwwivimta.com

( TtesTRmPORT )

M/s. ASIAN PAINTS (I).LIMITED,
- Patanchery '

Reg No. # VLL/11/F: 03-04/APLI03/12006
DIST. Medak, A.P.

Date 2004 04 03
W.O.No.: 15023679

Date : 2003 0514

- Kind Attn : Mr. Mannar Mannan, Executive - EHS

SQURCE EMISSION MONITORING

Pérticuiate_ matter , Suiphur dioxide ,Oxides of nitrogen.
VIMTA LABS LIMITED, HYDERABAD.

Test required
Sample Collected by

-Date of Collection 27" March, 2004
No| PARAMETERS * | INGINERATOR | REVOMAX 182 Msthods
1 Duct Dia. {m) 0.60 0.31 .
21 DuctArea () 0.2828 0.0756 .
3 o 180 11255(P-1)1985:
‘ Tempergture( C) 98.0 112.4 | . ASTM.D-3685
a o |18 11255(P-1)1985: .
Velocity (m/s) 46 4.0 ASTM D-3885
" 5 | Volumetric Flow Rate - . 1S: 11255(P-1)1985:
(Nm/hr) 3607.3 81589 | “AsTMD-3885
6 | Particulate Emissions.- 58.2 42.1 I1S: 11255(P-1)1985;
{mg/Nm®) R N ASTM D-3685
1 S0, (mg/Nm?) 66.6 . 85.8 IS: 111%58%(9"’)
8 - s , ASTMD-1608 /
1 NOx (mg/Nm? 57.4 92.3 EPA 7

| Bs1324

_fDE

E.Shyam Sundar
Assoc. Vice President (Env.Proj)

. " . 14 i
Note - This repert Is sublect to the terms and conditions nrertioned owries!.  AUTHORISED SIGNATQRY

O S W LB =, .



| k{rﬁmm LABS

Determining Qual!ty

.Regd. Office & Laboratory : 142, IDA, Cherlapally, Hyderabad - 500 051, India.
@ 040+ 726 4141, Fax : 040 - 726 3657, URL: www.vimia.com

[ IHST REPORT

" issued to: |

“M/s. ASIAN PAINTS () LIMITED, Reg No.: VLLM1YF: 03-04/APLI03/10365
Patancheru’ _ : - : - )
DIST. Medak, A.P. Date : 20040303

W.O.No.: 15023679

Date : 20030514

Kind Attn : Mr. l@lanr_lar Mannén. Executive {-EHS _
‘ SOURCE EMISSION MONITORING
Test requirad . ¢ Particulate fnatter , Suiphur dioxide ,Oxides of nitrogen.

Sample Coliected by :  VIMTA LABS LIMITED, HYDERABAD.
. Dateof Coliection ~ : 28" February, 2064

T :
No | PARAMETERS | INCINERATOR | REVOMAX 182 Methods
1 Duct Dia. (m) 060 0.31 -
2| Ducthrea(m®) | . 02828 0.0755 ..
3] o 5 ,_ - 187 19255(P-1)1885,
Temperaturg( C) 89.8 _ ‘.98.6 ‘ ASTM D-3685
T ) - . IS 11255(P-1)1985;
E Veloclly (mis) NS I ASTM D-3685
1 8§ | Volumetric Flow Rate 5 18: 11255(P-1)1985; |-
o - (Nm¥hr) _ 821489 803.22- _ASTM D-3685
€ | Particulate Emissions 742 . 42 IS: 11255(P~1)1985;
{mg/Nri™) _ . ' ASTM D-3685
Tl so(mgnmy) | - 328 - 486 - 1841288 (P
) ~ | ASTMD-1608 7
_ NOy (mg/Nm?®) 528 648 TMD-10¢
e
-~ .

E.Shyam Sundar
Assoc. Vice President (Env.Proj)

-

B oirers

Nota . T ruport s subiact o she terns and coeditions mansicned cveresl.  AUTHORISED SIGNATORY
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Registered Dffice ! Asian Paints Limited, 6A, Shantinagar, Santacruz {East], Murnbai - 400 055, tel : {G22) 6218 000 fax : (027) 6218 T3

Plot No. 56-55,
DA Latjout, Phase 1,
Fatancheru-502313,
. J . bisk. Sangareddy (T5)
. . T:{08255) 264399
asianpaints st gl o
Ref No.: APL/ITSPCB/HO/Show cause/2022/02/03 08 Feb 2022
To _ | PN EIN
The Environmental Engineer - N & @\Q}&
Telangana State Pollution TRimst; wtrol Board : AN
Paryavarana Bhavan, Regiona! Office.y e 18 T8 M ‘%\;
A-3, Industrial Estate, . T1FES 2022 4% | 2}
Sanathnagar, \:_;?;} SN
Hyderabad — 500018 { SANGAREDDY TowN & sy .s% >
— ~ BN
 Dear Sir, | : -

Sub - TSPCB — OCEMS Asian Paints Ltd, Plot No.50-85, IDA Phase ~ I,
Patencheru, Medak District ~ Exceedance reported & Not transmitting
data to the TSPCB OCEMS Server for monitoring of Standards stipulated
in Air and Water Consents - NOTICE - Issued — Reg,

Ref: 1. CFO Order No. TSPCB/RCP/HOICFO/2016-555, Dt; 28.05.2016;
2. TSPCB OCEMS Online Server data from 1% November 2021 to 30t
November 2021; .
3. Show Cause Notice No. 86/TSPCB/HO/SRD/OCEMS/2021 — 1548 dated
14 Dec 2021 recelved on 24 De¢ 2021 hy post (“SCN™);
4. Our interim reply letter (APL/TSPCB/HO/Show cause/2022/01/01) dated
05.01.2022 to the SCN;
5. Our interim reply letter {APL/TSPCB/HO/Show cause/2022/61/02)
dated 31.01.2022 to the SCN; ’
8. Our interim reply letter (APL/TSPCB/HO/Show cause/2022/02/01)
dated 03.02.2022 to the SCN.

T e T B g e e e e e e P i e e T B R T B L S M S S0 . U R A B S S AP T . e A ALY - i A B S Mt L o B LA o e e

We refer to the aforesaid SCN and our inteﬁm raplies dated 05.01.2022, 31.01.2022
and 03.02.2022 to the said SCN, '

As stated in our interim repiy letter dafed 03.02.2022, we are slili awaiting a response
from vour end on guidelines / regulations for prescribing the 10 PPM Jimit on VOC

- values. - :

As stated in our interim reply letter dated 31.01.2022, the personnel handling the
subject matter was down with Covid and has not been attending office / plant on
accaunt of the restrictions imposed by the Government in view of the curtent pandemic
and we have sought extension for filing our reply to the SCN.

- Inv the said SCN, it is stated that the parameter permissible limit is 10PPM. May we

kindly request you to share with us the guidelines / regulations for prescribing the 10
PPM limit on VOG values.

Caonpovaty KNG o Huinbe: : L24220MH 15450004588
“Far steaes reiated auangs, amai 19 invesierrlains@snanraline s

Fof COMAIMRT 2 omad o R con



DA Layout, Phase |,
Patancheru-502319,
Dist. Sangareddy {TS)
T : {08455} 264399

asianpaints | e o

In the meantime, we state that no part of the said SCN is admitted or should be
deemed to be admitted by us. Nothing contained in the SCN shouid be deemed to
have been admitted merely by reason that the same is not specifically denied / dealt
with herein.” . - ' -

Request you to acknowledge on receipt of this letter,

Thariking you

For Asiary;Paints Ltd - Patancheru
o w PAJ&; 3 -
i .
]

Asscciate General Manager ":‘?5;‘, el

Sunil P

iy

Copy to: TSPCB, Regional Office.

ﬁegistemd Office : Asian Paints Limited, 6A, Shantinagar, Santagruz {East}, Mumbsl - 400 055, tel : {022) 6213 1000 fax - {422) 6218 1N

Gorparale rantikcstion Numbae | 124220MH 1 B45PLCOM 588
For Ehases relaked o . DO b b ereghaclnng COm
FOr BdnSamer quchies. emal h Costomencarel@asianpatnts cin




h\. ) ‘,{.) “;
Asian Paints Limited
Piot No. 50-55,
I0A Latout, Phase I,
. Patanchery-502318,
* .- T:{08455) 2543
as:anpasnts.. : v asianpaints.com
Rof No: APLITSPCE/HOIShow Cause/2022/02101 03 Feb 2022
To _
Tho Environmentai Engineer - | 5. Poilution Contral Roard }
Telangana State Pollution Conirol Board Regional Office-1
Paryavarana Bhavan, 83 FEF
A-3, Industrial Estate, QY FRR A
Sanathnagar, : ANGAREDDY TOWN & DIST.
Hyderabad — 500018 | S
Dear Sk,

Sub — TSPCB - OCEMS Asian Paints Ltd, Plot No.50-55, IDA Phase - I,
- Patancheru, Madak District ~ Exceadance reported & Not tansmitting
data to the TSPCB OCEMS Server for monitoring of Standards sfipul
in Alr and Water Consents - NOTICE - Isstied ~ Reg. :

Ref: 1. CFO Order No. TSPCB/RCP/HO/CFO/2016-556, Dt; 28.05.2016;
- 2. TSPCB OCENS Online Sorver data from 1*t Novembaer 2021 to 30
November 2021;
3. Show Cause Notice No. 96/TSPCB/HO/SRD/OCEMSI2021 — 1548 dated
14 Dec 2021 received on 24 Dec 2021 by post (“SCN");
4, Our interim reply letter dated 08.01.2022 to the SCN;
5. Our intorim reply lefter dated 31.01.2022 to the SCN.

We tefer to the aforesald SCN and our interim repiies dated 05.01.2022 and
31.01.2022 to the said SCN.

Az stated ir our interim reply letter dated 31.01.2022, the personnel handling the
subject matter was down with Covid and has not been attending office f plant on
account of the restrictions imposed by the Govarnment in view of the current pandemic
and we have sought extension for filing our reply to the SCN. .

In the said SCN, it is stated that the parameter permissible limit is 10PPM. May we
kindly request you to share with us the guidelines / regulations for preseribing the 10
PPM limit on VOC valuas. : :

In the meantime, we state that no part of the sald S mitted or should be
‘deemed 1o be admitted by us. Nothing contained in thef - id be deemed to
have been adriltted merely by reason that the same'is not specilically denled / deatt
with herein. Ity (=

3

Carporate Kenicanon Numes :
ot shates ralmtect qodAai. smalt 10 nvastarselulians@acion pait. Lo
For conbamer quaase, amell L kP Lo




-aSia.aints |

Request you fo acknowledge on receipt of this letter.

Thanking you
For Asian Paints 1td - Patancheru

by

unil P I
Associate Ge
. i: _

f'\ ’ ! ’ :'\.\}:'!'1 A
Copy to: TSPCB, Regibaat Office

Wﬂnmw:mmﬂmm
Por phiees talaind quindes, smal ta Ietvostorselmamaiastanp Bnds Lo
LSO AT RIARTIECHR

Far coomuo ouores, ammllo 2

40D 055. tel.: 022) 62181000 7ax : {

g2 6218 1N
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asianpaints - | mwasrpaeeson

Raf No.: APLITSPCR/HO/Show Cause/2022/1/02 31% January 2022

To
"The Environmental Enginaeer
Telangana State Pollution Control Board
Paryavarana Bhavan,
A3, Industriel Estate,
 Sanathnagar,
. Hyderabad - 500018

‘Dear Sir,

Sub - TSPCB - OCEMS Asian Paints Ltd, Plot No.50-58, IDA Phase —~ 1},
" patencheru, Madak District — Excesdance reported & Not transmitting
data fo the TSPCB OCEMS Server for monitoring of Staridards stipulated

in Alr and Water Consents - NOTICE - issued — Reg.

Rof: 1. CFO Order No. TSPCBIRCPHOICFO/2016-555, Dt; 28.05.2016;
2. TSPCB OCEMS Online Scrver data from 1% November 2021 to 30
November 2021;
3. Show Cause Notice Mo, 96/TSPCB/HOISRD/QGCEMS/2021 ~ 1546 dated
14 Doc 2021 received on 24 Dec 2021 by post (“SCN™); .
4, Our Interim reply letter dated 05.01.2022 to the SCM.

M#mmnﬂ_mmm#m==

We refer fo the aforesald SCN and our interim reply letter dated 05.01.2022 to the said
SCN. : _

The personnel handling the subject matier was down with Covid and has not been
attending office / plant on account of the restrictions imposed by the Govemment in
view of the current. pandemic. C

Hence, we wil reply to the SCN by 10 February 2022.

In the rheantimé, we state that no part af the sald SCN is admitted or should be

deemed to be admitted by us. comgined. in the SCN should be deemad to
have been admitted merely by at the'samens not specifically denied / dealt
with herein, : <

e WY
'f:-:i !ti‘r‘#“ | :-;:‘%:"':'h¢

. (7.5, Poliution Contral Bomd
Regional Offce-

ﬂ%; 1 FER 020

} 6218 100E Fax : £022) 6213

mmmw:mmwm
For Ehates ntaEEd qusrine, ceel ta EvemarraloiarmdposisapainiLEom
quecian, senalt ko o iAo




aﬁianaints

We assure that we are committed to the continual improvement in
towards environmentsi protection and management.

Request you 10 acknowiedge on receipt of this letter.

Thanking you

' For Asian Paints Lid - Patancheru

-

.
Sunil P o
- Asgociate Gepgral Manager
ﬁ{;&@.‘;‘e
: N .
it Vi
- Y 'l_{_-‘.-';
Copy to: T%gé{gnai Office.

Office ; ASian.Paints LI

miced, BA, ShBntinagar, SaMtacitiz {}.Muf

Copoxsie W . A ZOLM{ QBN DUTAEER
mmmmwhmw
ﬁrwmmwﬂuwwﬂm-

fsian Painks Urvited

Flot No. 50-55, : N
DA Layouk, Phase,
chen-S02310,
Dist. Sangareddy (T5)
T:{0B455) 264389
wyyviasianpaints.com
all aur activities

3 00 fex ; {022 6Zm MM




Asian Paints Limited

e O PloENo,50-55,
o } “ | DALsyou, Prasell,
LT . Patanchen-5G2¥9,
o . - Dist Sangareddy (75)
asianpaints ' | T {08485) 267380

Ty

Ref No — APLITSPCB/HO/Show Cause/2022/4/04 05012022

To
The Environmental Engineer
TSPCB, Paryavacana Bhavan,

. A-3, industrial Estate,
Sanathnagat, Hyderabad — 500018

Dear Sir,

Sub -TSPCB - OCEMS Asian Paints Lid, Plot N0.50-55, IDA Phase - I,
Patencheru, Medak District - Exceedance reported & Not transmitting
data to the TSPCB OCEMS Setver for monitoring of Standards stipulated
In Alr and Water Gonsents - NOTICE — Issuad - Reg. '

Ref 1. CFO Order No. TSPCB/RCP/IHOICF0/2018-555, DL, 28.05.2016 .
. 2. TSPCB OCEMS Online Server data from 1% November 2021 to 30™
November 2021 -

3. Show Cause Natice No. 96T SPCRIHO/SRDIOCEMS/2021 — 1548 dated
14 Dac 2021 recaived on 24 Dec 2021 by post ’

We refier to the Shaw Cause Notice dated 141 Dacember 2021 beaing ref. Natice No.
S6/TSPCEMOISROIOCEMS/2021 — 1548 received by Post on 24" December 2021
at our Plant (hereinafter referred to as the *SCN™). : _

~

We are awaiting the technical analysis of the VOC meter from the vendor which we
will receive by 3% January 2022, Hence, we will reply to the said SCN by 31 January
2022,

In the meantime, we state that no part of the said SCN is admitted or should be
deamed to be admitted by us. Nothing contained in the SCN should be deemed to
Wgﬁ‘ admitted merely by reason that the same is not specifically denied / dealt

The above is without prejudice to ail our rights and contentions and we reserve oW

T1.5. Pollution Control Board
Reglonal Office-1

B7 JAN W22
SANGAREDDY TOWN & DIST.




